
# CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
Original Application No.495/93

Ne« Delhi, this the 12th day of March, 1999

Shri S.H. Johnson
S/o late Shri John Subbaiah
R/o E-)0-D MIG Flats
Mayapuri, New Delhi-li0054,

(By Advocate Shri Ravi Shankar
proxy for Shri E.M.S. Natchippan)

Versus

The Chief Secretary
Delhi Administration
5, Alipur Road
Oelhi-lI 0058.

The Director
Technical Education
Delhi Administration
Rouse Avenue
New Delhi-110002.

3. The Principal
Institute of Commercial Practice
Shakarpur, Delhi-i10092.

(By Advocate: None)

...Applicant

Responden ts

(ORAL)

vice-rh;>TChairman (j)?

Heard the counsel fnr -uuMsei tor the applicant, jhe
applicant has been .orhing

Polytechnic, institute of Co«ercial Practice, Delhi. The
applicant is aoorievfiH hu -t-hr,,by the non-implementation of the
reooMMendations of the All India Council for Technical
education re,ardi„, the age of superannuation. According

and regulations, which is not disputed, the
age of superannuation of LecturE:ir^ t . ..o

Lecturers is 58 years. it is thecase Of the applicant that the AICTE has recommended the
age of superannuation from 58 years of age to 60 years
The applicant relies upon a letter whir-h

letter which was addressed to



I
the Director of Treinin^

inirtQ Qfid T©chri"ir^^i r ^
Dpi hi lecnnical Education, Ne«Delhi, The Princinai n^iu-

-^''^j-pai, Delhi Collpne n-f r-
dk.- • Engineering, Thef^incipal, College of Art- ki

The Professor- arge, college of Pharmacy. New Delhi dated 2.5.98. the

thTigTT r""" -e:• ° extehsions upto the age of 68Oh the shperahhpatloh of oertalp categories o
employees m degree no,,«aree colleges/instUutions on the
tecommendatiohs of the Principal

Relying upon this
ggestion learned counsel for the aooli > ^

applicant submits thatthe applicant is entit-iorientitled to the revised age of
superannuation from 58 to 68 years.

Ihe abo ^luee been retired from service.above recommendation was only for grant of liberal
extensions of service nn liberal

— nnuatlon. it u not at all
superannuation. in the absence of any

statute or anv mic. ^ml© or Qny ©nforr-AAKi

applicant -^torceable instruction theapplicant cannot seek inw.n

-banclng the age of

applicant h ^"berannuatlon. Admittedly theapplicant has no riaht- t-r.

as per rul ^"berannuated at the age of 68rules and regulations as stated above. He has b
superannuated already i„ our •
4 ^ also has becompinfructuous. The OA p las become

IS.therefore, dismissed. No costs.

(V. Rajagopala Reddy )
Vice-chairman (j)


